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by the above named Petitioner in the High Court of Judicatuﬁél b -

R g o g g S e "

Hon. K. Elbag}va Gl T ¢ﬁ
of the Constitution of India flﬂ F? No.20B4 of 1’9%59‘"?'

at Allahabad. The Patit.-iuner-, in this writ petition, has
prayed for issuance of a writ of certiorari quashing .t;ﬁe
impugned order deted 5.12.1984 passed by the President of
India (ﬂnnexuré 2) and other reliefs. The case relates to .
ﬁaﬁaras Hindu University. It appears that the Registry of : -“&%E

the High Court has wrongly transferred this Urit Petition " g
to the fribunal. As the case deces not fall under the jﬂnisa b
diction of this Tribunal under the provisicns of Administrat-
jve Tribunals Act, XIII of 1985, the same be returned back

te the High Court of Judicature at Allahabad atonce.

4 let the record of this cese be transmitted
bacK)to the High Court of Judicature at Allahabad atonce. _
ME  MEMBER (J) )
Dated: 2nd April 1990
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